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with all the recommendations of the Sarkar 
Committee relating to the Steel tfansac-
lions; III1d 

(c) if so. the reaction of Government 
thereto? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF STEEL. MINES AND 
METALS (SHRI p. C. SE:fHl) : (a) The 
Government arc \Uking necessary steps to 
institute discip'inary proceedings. in accor-
dance with the relevant rule~ and regula-
tions, again't the Government servant, 
concerned. 

(b) and (e). The Cenlral Vigilance 
Commission agreed with all the recom-
mendations of the Sarkar Committee, re-
lating to the tr .. nsactions in which p)Jblic 
';crvants were suspecled or alleged to have 
:l..::ted for improper pllrpO~es., or in a cor-
rupt manner. The Government there-after 
took their decisions. [contained in Ministry 
of Steel. Mines & Metal, (Dcrartment of 
Iror; & Steel) Resolution No. SCII-14(3)/ 
1i8. dated 10th May. 1968]. accepting the 
views of the Celliral Vigi!ance Cornmi,-
~ion. 

INDU''1"RI.IL FI",INCE CORPORATION 

'38. SHRI If. N. I\1UKERJEE: Will 
Ihe Mini.skr of II'DUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS b" 
rlca,ed to state : 

(a) whether a nllmher of industrial 
concerns failed to repa y the loans advanced 
to them by the Industrial Finance Cor·' 
poration; 

(b) if so. the number of defaultin): 
concerns and the outf;\andin/t amount due 
from them: and 

(c) what step, have been taken to rc· 
cover the dues from them? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT & COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) to (c). The 
information is being cOllect~ and will be 
laid on the Table of the House. 
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Ex-RAILWAY EMPLOYEi' RUN OVER BY 

TRAIN 

*40. SHRI SURAJ BHAN : 
SHRI DHIRESWAR KALITA: 
SHRI p. GOPALAN: 
SHRI NAM'BIAR : 

wm the Minister of RAILWAYS be 
pleased to state : 
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ta) whether it is a fact that an ex-
Railway employee bad been crushed by 
deUberately ruuning a railway train over 
him on the 19th September. 1968 at the 
Jlailway Workshop Jagadbari' Station 
(KR.); 

(b> wheth« he received any telegrdm 
sent on the 20th September, 1%8 by two 
M.l.A.s. and one M.P. of Haryana 
deJllllDdin& judicial enqlliry into the tra· 
gedy; and 

(e) if so. the action taken by Govern· 
metlt in the matter? 

lHE MINISTER OF RAIlWAYS 
(SHRI C. M. POONACHA) : (a) to (e). 
It is reported that on 19-9-1968 at 5.57 
hoon an ex-Railway employee who had 
beeQ removed from service in Jagadhri 
Workshop in 1963 consequent upon his 
cOIIlviction under Sections 223 and 235 
of the lnodian Penal Code, jumped in front 
of train NO.2 DSU Passenger at Jagadbri 
Workshop Station and was nm over and 
killed. 

As regard, the demand in the telegram 
retet"red to, judicial inquiry by a Court of 
Law is he!d only if the police launch a 
prosecution and this was not case for 
. appoiBting a Commission of Inquiry pre-
,;ided OVe!' by a judicial officer as it was a 
IIIlIUI:r fa:- police to investigate and take 
action.' The Government Railway Police 
wu asked to investigate the case. 

TiCKETLESs TRAVEL 

"41. SHIU YASHPAL SINGH: 
SHRI HEM RAJ : 
SHRI GADll.INGANA GOWD: 
SHR! P. N. SOLANKl: 
SHRI PRAKASH VIR SHASTRI: 

Will !he Minister of RAILWAYS be 
plealCd to state: 

<a> whether Government have seen the 
Pre&ll reports in the 'Patriot', dated the 1st 
September, 1968 under the heading "Railo 
ways iDc:ur Rs. 12 erore loss due to ticket-
less tnLve11iu&"; and 

(b) t1Ic _5 taken by Government to 
stop tiI:Qtless travelling in the country on 
all ~ iuLll.rays? 

TIm MINISTER OF RAILWAYS 
(SHlU C. M. POONACHA>: <a> Yes. 
Sir. 

(b) Apart from normal ticket checking 
at .1ations and on trains. frequent inten-
,jve checks. including surprise checks by 
Flying Squads of Travelling Ticket &.a-
miners and Railway Magistrates. are being 
mad.! to minimize ticketless travel and other 
form, of irregular travel. 

An educative campaign is also being 
,·"ndllctal. 

Supcn'j,ion on ticket checkin!; arrange· 
mcnl, h,,, also been tightened. 

hllO-~I!PAL TIlADIl AGREEMENT 

'.j~. SHRI MEETHA LAL MEENA: 
Will the Minister of COMMERCB be 
p\c",., to ~tate: 

(a) whether any new arrangemenb 
have heen made with Nep~ during the 
\a't Ihl cc months whereby more items of 
impor" from Nepal have been exempted 
from CU'IOlDS duty; 

(b) if so. the items so exempted and 
the quantities thereof; and 

(c) the reasons for eniarginl! the list of 
ncmpkd items? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH) : (a) No, Sir. ' 

(b) and (c). Do not arise . 

GIDD! 'A' CoLLIUlY 

'43. SHRI KARTIK ORAON: W'ill 
the Minister of STEEL. MINES AND 
METAL'> be pleased to state : 

( a) whether it is a r.act that in Giddi 
'A' Colliery there has beeD a defalcation 
of money to the tune of Rs. 54,000 and 
that the money has not beeD recovered a' 
yet; 

(b) if so, the action Government pro-
pose to take against the officer concemed: 
and 

(c) the steps Government propose to 
take to recover the amount? 

THE MII\'1STER OF STATE IN mE 
MINISTRY OF STEEL. MINES AND 
METALS (SHRI P. C. SETIU): (a) to 
( c). The information is being co1lccted 
and will be laid on the Table of the House. 

CI!NTIlAL lNDusnuAL PKO.JBCTS 

':'44. SHRI K. P. SINGH DEO: Win 
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 




